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fafaad &gr 31 §, i URT 5 T 39-4RT (1) A, -

(i) faes fFcafFa "3 av' & TUE W e "am e gfaewfa &
St

(i) Wedeh & fAcIATT @Us (Fh) & T R AeATA@T @os gfaenfaa frar
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-I11)
NOTIFICATION
Jaipur, July 17, 2019

No. F. 2 (15) Vidhi/2/2019.- In pursuance of clause (3) of article 348 of the
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan
Gazette of the following translation in the English language of Rajasthan Lokayukta Tatha
Up-Lokayukta (Sanshodhan) Adhiniyam, 2019 (2019 Ka Adhiniyam Sankhyank 13):-

(Authorised English Translation)
THE RAJASTHAN LOKAYUKTA AND UP-LOKAYUKTAS (AMENDMENT) ACT,
2019
(Act No. 13 of 2019)

(Received the assent of the Governor on the 17 day of July, 2019)

An
Act

further to amend the Rajasthan Lokayukta and Up-Lokayuktas Act, 1973.

Be it enacted by the Rajasthan State Legislature in the Seventieth Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan
Lokayukta and Up-Lokayuktas (Amendment) Act, 2019.

(2) It shall be deemed to have come into force on and from 6" March, 2019.

2. Amendment of section 5, Rajasthan Act No. 9 of 1973.- In sub-section (1) of
section 5 of the Rajasthan Lokayukta and Up-Lokayuktas Act, 1973 (Act No. 9 of 1973),
hereinafter referred to as the principal Act,-

(1)  for the existing expression "eight years" , the expression "five years" shall
be substituted;
(i) for the existing clause (aa) of the proviso, the following clause shall be
substituted, namely:-
"(aa) the Lokayukta holding office at the commencement of the Rajasthan
Lokayukta and Up-Lokayuktas (Amendment) Ordinance, 2019
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(Ordinance No. 2 of 2019) shall be deemed to have demitted that
office with effect from such commencement;"; and

(iii)  the existing clause (aaa) of the proviso shall be deleted.
3. Repeal and savings.- (1) The Rajasthan Lokayukta and Up-Lokayuktas

(Amendment) Ordinance, 2019 (Ordinance No. 2 of 2019) is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions taken or orders made under
the principal Act as amended by the said Ordinance shall be deemed to have been done, taken
or made under the principal Act as amended by this Act.

ARIAR YdIE Qr&T,

Principal Secretary to the Government.
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